CC No. 384/2019
CBIl Vs. Ketan Desai
17.08.2020

Present Sh. Dhan Kishore L s i
Applicant/a.-4 b St PP for CBI
' =ANUA-4' Sh.J; ar Dal o
ralinder Pal ¢ “ngh along with Counsal Sh W S Bhullar
Matlar hae an !
as bean laken up throuagh wvideso confararn ing hosted by Me

Pallavi, Readar e
R23IS/RGIDHO/2020 e 1 (M of 4 1Bohe e igh Court bearing No
ZUZU) anc L 2020 dated 1 3.06 2020
seehnﬁn HF:F?*“‘C?EHIUH moved on bahalf of applicantaccused Jatinder Pai Singh
Vg release of FDRs bearing no. 908085, 188215 188289, 1882345
817‘3&74 18 and discharge ofsureties/FDR bearing no. 191492 deposited t,,« .'.‘:'.r-..’
Tek Bahadur and two another FDRs bearing no. 768265 & 295044 deposited by
Sh. Mukti Prasad in compliance of order of Hon'ble High Court of Delhi vide its
order dated 10.08.2020 in CRL.M.C No 1607/2020 |

Ld. Counsel has filed the copy of the order of Hon'ble High Count
Submissions on the application heard on behalf of both the parties and order of
Hon'ble High Court has perused.

In terms of order of Hon'ble High Court of Delhi, FDRs bearing no
908065, 188215, 188289, 188345 & 188418 be released to the
applicant/accused Jatinder Pal Singh and also sureties Sh. Tek Bahadur and Sh
Mukti Prasad be discharged and FDRs bearing no. 191492, 768265 & 295044
are ordered to be released to sureties Sh.Tek Bahadur and Sh. Mukti Prasad
respectively against due receipt. Ahlmad is directed to release the above-

mentioned FDRs to the applicant after due verification.
Application is disposed of accordingly.

fljl' h___. .
(ANURAG SAIN)
Special Judge, CBI-11
RADC, New Delhi
17.08.2020







